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SHRI MANOJ KUMAR AGGARWAL, AM
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Department by : Shri Abhi Rama Kartikeyan-Ld.DR
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3SA/ORDER

Per Manoj Kumar Aggarwal (Accountant Member):-

1.  Aforesaid appeal by assessee for Assessment Year [AY] 2004-05 is a
recalled matter since the appeal was dismissed ex-parte qua the assessee
vide order dated 05/05/2017. However, subsequently, the said order was
recalled at the behest of the assessee vide MA No0.302/Mum/2017 order



dated 13/04/2018. Accordingly, the appeal has come up for hearingn
various occasions.

2. The perusal of order sheet entries reveals that the assessee has
remained negligent in attending the hearing on multiple occasions without
filing any adjournment application. Similar is the situation before us. The
conduct of the assessee lead us to conclude that the assessee is not at all
interested in pursuing the appeal and merely wasting the precious time of
the judicial authorities.

3. Under the given circumstances, concurring with the view taken by co-
ordinate bench vide order dated 05/05/2017 and applying the same
reasoning, we dismiss the appeal.

4.  The appeal stands dismissed.

Order pronounced in the open court on 14" May, 2019.
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